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(1915) 08 MAD CK 0010

In the Madras High Court

M.S.A. Pl. Palaniappa Chetty APPELLANT

Vs

T. Mr. Alagappa Chetty RESPONDENT

Date of Decision : 12-08-1915

Acts Referred:

Citation : 30 Ind. Cas. 691

Hon'ble Judges : John Wallis, C.J;Srinivasa Aiyangar, J

Bench : Division Bench

Judgement

1. It is quite clear in this case that the agent was tired of waiting for his principal
to send a successor, and that he eventually threw up the agency at

Rangoon and came back to Madras in March 1909. This was a termination of this
Agency and was a starting point for limitation. The fact that he

went back to give evidence and again acted for a time until the principal sent a
successor can not prevent the running as regards the first agency. It

is not pleaded that there was any acknowledgment of liability to account after
the termination of the first agency, and it is not shown that any of the

documents exhibited amounts to such an acknowledgment of liability to account
for the first agency.

2. In the result the appeal is dismissed with costs.
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